Suresh Kumar Gupta,
Son of Late Sri L.R. Gupta,

~ Senior Cashier North Central Rai lway,
Kanpur, Nagar.

v By Advocate : Shri A. K. Singh
Versus
167 Union of India, through the General Manager, ' *ﬂf

HaC . R., Allahabad.

g Senior Divisional Finance Manager,
North Central Railway, Allahabad.

g Divisional Finance Manager,
North Central Railway, Allahabad,
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By Advocate : Shri P. N. Rai

SR OBE R
| © HON’'BLE MR. JUSTICE KHEM KARAN, VICE—CHAIRMAIS
?; Heard parﬁies counsel. It 1is stated by YEe
applicant that his appeal under rule 18 of the Rules
f of 1968 is pending before the authority concerned. We 0
E- | think that the OA cannot be admitted in view of the ;&
E' provisions contained under section 20 of the Act of | X
1985 and the proper course seems to be to direct the L

authority concerned to dispose of the appeal of the

applicant in accordance with the rules  withim:

i
L

specific period of time.
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